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Record of Proceedings

This matter was heard through a virtual hearing.

2.

At the outset, the Petitioner’s representative submitted that all the information
sought by the Commission had already been provided by the Petitioner. He further
submitted that certain information was sought by the Commission, vide the Record of
Proceedings (RoP) dated 18.6.2026, from the Grid Controller of India Limited (GCIL)
and the Central Transmission Utility of India Limited (CTUIL). GCIL has filed its reply

to the RoP dated 18.6.2026, but CTUIL has not filed the same.
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3. In response to the Commission's query, conveyed through the RoP dated
18.6.2026, regarding the asset's planning philosophy, the CTUIL's representative
stated that this had been done before CTUIL was formed as an entity. He further stated
that, after going through the record, the requisite information available with CTUIL
would be filed within a week.

4. After the hearing, the Commission allowed the CTUIL to file its reply on an
affidavit within a week, with a copy to the Petitioner, who may file its rejoinder, if any,
within two weeks thereafter.

5. The Petition will be listed for further hearing on 8.9.2026.

By order of the Commission

sd/-
(T. D. Pant)
Joint Chief (Law)
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